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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT ACT, 2023

ARRANGEMENT OF SECTIONS
Sections;
1. Short title.

2. Amendment of Section 3.

Act No. 13 of 2023

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT ACT, 2023

(ASASSENTED TOBY THE HON'BLE GOVERNOR ON 16TH NOVEMBER, 2023)
AN
AcTt

further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

Be it enacted by the Legidlative Assembly of Himachal Pradesh in the Seventy-fourth Y ear
of the Republic of India as follows.—

1. Short title— This Act may be called the Himachal Pradesh Taxation (on Certain Goods
Carried by Road) Amendment Act, 2023.



2. Amendment of Section 3.—In Section 3 of the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Act,1999;

(i) insub-section (1), for the words “except railways and airways’, the words “at the
rates as specified in column (3) of Schedule-1” shall be substituted; and

(if) sub-section (2) shall be omitted.



